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to cirenmstances which had pagsed
away ; but hedit not think it necessary
to press his objections. and he was well
content to allow the Section, in which
this Clause was contained, to remain
as settlod by the Comumittee.  There
could bo no doubt that the Section
itself woulid greatly strengthen  the
hands of the Lixecutive Government,
and that it was a greal imyrovement
to the Bill, 1le regretted the angry
feelings to which the discussions upon
the Bill had given rise. lle hoped
that time would produce its usual
effeet upon them, and he entertained
a confident expectation that, when it
was found that the practieal working of
the Bill really afforded ro geasonable
ground of compluint to respectable
people, to whatever gection of the ¢ -m-
numity they might helong, the con-
viction would spread rapidly and so n
become general thut, in settling the
Bill, as it now finally stood, the Coun-
cil h.d act d wisely, judiciously, and
j ustly.

Tue VICE-PRESIDENT said, he
felt muech obliged to the Honorable
Member for his remarks as regarded
hiwgelf.  Ile  (the Viee-President)
considerod it his duty to assist this
Council, a8 fur aslay in his power, in
preparing snd passing lLaws, and al-
though he might be out-voted on par-
ticular Clauses, and was thereby pre-
vented from voting for the third read-
ing of the Bill, he still considered it
his duty to assist tho Council in mak-
ing it as complete as possiblo in other
respects.

The question being put, tho Coun-
cil divided :—

Noes 2.
8ir Mordaunt Wells
The Vice-President,

Ayea b,
Mr, Sconco
Mr. Foruves.
Mvr. Harington.
Mr. Wilrou.
Sir Bartle Frere.

So the Motion was ecarried, and the
Bil read a third timo.

Mir. HARINGTON then moved
that Siv Partle Frere be requested to
take the Bill to the Guvernor-Uenoral
for his dsdent.

Agrecd to,

Mr, Harington

LEGISTATIVE COUNCIL.
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POSTPONED ORDERS.

The following Orders of the Day
wers postponed :—

Tho Committee of the whole Coll":
cil on the Bill * relating to the traud
portation of Convicts.”

The Commitice of the whole C'O‘”:
cil on the Bill *“ to indemnify ofhcc}u
of Government and other })01'50“.919
respeet of fines  and contrihutl‘.”‘n
levied, and acts done by them durits
the late disturbances.” o1 ok

The Council adjourned at 4 © ol ¢
on the Motion of sir Bartle Frere:

Saturday, July 21, 1860.

Puesryr :
. : 1enl
The Howble the Chief Justice, Vice Presidet™
in the Chair.
"
is Fxcellney tho | IL B. Huring®
Commander-in- Chief, Bsq.y .
Hon'ble Sir H. B. E. | H. Forbes. Issd
Freve, and
Rt Hon'ble J. Wilson, | A. Sconce, s}

ARMS AND AMMUNITION

al 0 4 n
Tur VICE-PRESIDENT 1
Measngo, informing tho L"Q“*l':c[.ﬂl

Council that the Gorernor-(¢ "
had assented to the Bill ¢ fcl“t”]’..lo
the manutacture, importation, 896 "o
of Arms and Ammunition, "mluso
regulat ng the right to kvl‘l’,"'."ul.ur
the same, and to give power of dis
ing in certnin cisps.”’

INCOME TAX.

Tnr CLBRK proscntcd
Council a petition Irom ["'Olwq
of permanently scttled CSt‘!'I’.tlw
Bengal, Behar, and Orissa, agM l;mﬁt*

the
to
n‘it‘w.rs

11l * for imposing l)u‘uics"";.cssi(.uﬁ»
ariging  from  Property, Proe=pl

Al v C(l
Trades and Ollices,” and swtglﬂ?ud&’

it was similar to thos¢

printed. 0
s AN

POLICK (PRESIDENCY 10V
STRALITS SEATLEMD o
4
he B
Tug CLERK reported thet /7 e

received 4 commupicativd
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Income

Home De

tom g, partinent, submitting a report

Yorking Bombay Government on the
Pgula of Act XIII of 1856 (for
nc‘“é’,’ the Police of the Towus
the 8ev: ‘t“, Madras, and Bombay, and
of pri“c‘&l.statlons of the Settlement
6 of Wales’ Island, Singapore,

Rulacca,
a‘b()ve'c()]‘ORR.E‘] moved that the
. Communication be referred to

9, ¥ ,
ey | fﬁt (Azltmmbtee on the Bill to
Breed to, ’

INCOME TAX.

Th
the ngi?l‘der of the Day being read for
Lo néilumed Committee of the whole
leg 0“011,‘ the Bill “ for imposing
Tofogg; rofits arising from Property,
th 0 ons,  Trades, and Olfices ”
Domygegueil itsclf into &

\J
h .
by .8 blank in Section I was filled up

Rure: ‘:“get‘tinn of the words and
hy 4 Ist day of July 1860,” as
nt rom and after which the
Colletoq three per cent. was to bo
y Vu(-\mld paid.
?“';tiol ! "1‘1 amendment was made in
u° Midigyt, I by the insertion of words
) b ill? that roads and canals were
d“"’t\ve eut{ed in the term * repro-
Tw, pbl;l’llc works.”
g;‘led up '{)“ks il} Section VI were
t “;0_{ the insertion in the first,
urug““t 18‘6( Sntmd figures ¢ 1st day of
560,” as the commen ement

il| I8 .
' t yeur of assessment, and

W, e g

1 ec

lnl “y°11(tl_. of the words and flgure
Ehgp of August” as the com-

0‘ rll(}nt O'
asHePﬂln(a‘.t[
Doit?ctm" i
ang "‘:eut.
.l()lle
lne“t
My
B
of - FQ
t, the Oll;ums moved the unddition
C§ e,nu“e:‘“f_lg words, providing for
‘“mimone‘r‘;mn of the Non-ofticial

every subsequent year

i&n[ thl‘nVi)ded. for the ap-
ity § 10 Presidency Towns
Gk Settlement of Comwis-

n the sorvice of Govern-

“

Cop 2 Lo
- locy)

Rn\"‘.l“lasio 1 G‘?Vel'"mont may grant to such

tiog nery s

E}e e 1 the Prosidoncy Towns and

Sty mey

Ggpg Sration Yioo of Goverument, such feo of
0r-Gepern Y he approved by the

eral of India in Council.”

[Juey 21, 1860.)

the 0 Btraits Settlement as mn.{y not !
@

the aazessment of

|
|
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The Motion was carried and the
Section ns a-vended then passed.

Unimportant amendments, for the
most part verh:l, wrre cirried in Sec-
tion+s XXXVII, 14X snd LXXX,and
in Rule | of Sretion XCVIL. -

Ru'e 4 required prrsonsin receipt
of rmts and profits «f lands and
houses, oter than lands paying re-
venue dir ct to Government under
settloments subject to revision, to make
returng and to be chargeable with
actual pr fits.

After some verbal amendments in
the rule, Mr, Wilson moved the addi-
tion of the following words :— W

« And every such return and rent roll shall
be filed in the Collector’s Nifice. and shall be
conclusive evidence against the person wmaking
guch reban in any suit for the recovery of
rent a8 to the nmount payable by any tenant
included in such vent roll for the period to
which snch return applies, and ghall also be
conclusive evidence against him in all other
actions or suita, unless it shall be proved to
the satisfaction of the Court or Officer befora
whom such return and rent roll is offered in
evidence that an¥ statoment contained thetein
d that the error arose from
accident and not fromn any fraudulent inten-
tion. ju which case the said Court or Officer
ghall not be bound to treat the samoe as con-

clusive.”

{s erroneous, #i

Agreed to. _
Rule 13 allowed no deduction from
v land or bouse,
unless expresaly authorized in writing,
&e.

Mp WILSON moved the additiun

of the following proviso ;-

« Ppovided it shall be lawful for .t.he loeal
Govuerument t0 authorize 8 (luduntl«.;u to ba
mnde  in yespuch of any extrnordinary or
unusual  charge o which the proporty s

subj\'oted."

The Motion wad carried, and the
Section as amended then pussed. .
A verbal amendment Wi made 1n

Rule 46 of Section 2 11 .

‘The blank at the end of Ru'le 1 of
Seetion XCIX was filled up ‘w1th the
words and tigures “ 13t da.)" oi‘Augusb :
1860, us the date from which in’erest,
: dividends should be

annuities, and

: reuble.

d";rtfl?ul amendments ere u’jula’ in
Seetiond cxvil, CXXVI, CXXVII,
XXX, and CXL1L

L3
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fection CLXXXIV provided as
follows :—

“ If any claim shall be made to or in respect
of any immoveable property attached under
the provisions of this Act, the claimant shall
deposit in the hands of the Collector or Com-
missioners the amount of the duty in respect
of which the attachment was issued, or give
security to the Collector or Commissioners for
the payment of the same, in the event of his
not cstablishing his right in a civil suit. The
sale ghall he stayed pending such suit.  Snch
snit ghall be commenced within one year from
the date of the attachment, and unless it be
brought within such period, the suit shall not
be entertained.”

Mr. WILSON moved the addition
of the following words :—

* In the event of the claimant failing to
establish Lis claim, if any deposit shall bave
been made, it shall be furfeited in satisfaction
of the Duty, and if security shall have becn
given, the amount shull be levied in the man-
ner provided for arvears of Duty under this
Act.”

The Motion was carried and the
Section us amended then passed.

Verbal amendmeut+ were mude in
Sections CXCHIT and CXCIV,

Section CXCIX was omitted as
UNNCCEssATY.

A verbal amendment was made in
Section CCO.

Section CCI provided as follows :—

¢ Tvery persoit who, with the intention of
inducing any Colleotor, or any other Oticer
employed to carry out the provisions of this
Act, to refrain from exercising any of the
lawful powers vestod in such Collector or
other Officer nnder the nuthority of this Aet,
or with the intention of inducing any person
linble to pay any Duty under this Act, to
refruin from making any return or declaration,
or doing any act. or mnking any payment re-
nired by this Act, shall assault, or make &
show of assaulting, or shall  wrongfully
restrain, or attempt wrongfully to restrain, or
shall overawe by means ol an uniawful assem-
bly. or attempt to 8o overawe any such
Collector or other Officer, or any such
other person as aforesaid, shall be liable to a
gentence of imprisonment, with or Without
hard labor, for a period not exceeding twelve
moutha, or to a fine not exceeding five hun-
dred Rupees, or to hoth, such fine being
commutable, if not paid, to a further poriod of
imprisonwent not exceeding twelve months.”

Mr. WILSON moved the insertion
of the following words after the word
“aforespid” and before the words
* shall be liable,” &e., at the end of the
Section.

192

 And all persons who shall combine by Lg:
closing of shops or otherwise to induce, o “n
shall do any act with intent to induc® ‘1‘;li~‘
other person or persons to break the PU°
peuce, or otherwise to obstruct the oper®
of this Act.”

The Motion was carried and i°
Section as amended t! en passed. )

Section CCX V1 (among other thlﬂl‘o"ss
provided that persons ussessed at tu.
than the proper assessment by fira 3
duleut removal or fraudu'ent d“‘POZ
tion of property, should be cheré
treble the differénce in addition 0
asgesament.

After a verbal amendwent— ..,

Mr. WIL~ON moved the addif’
of the following words : —

oned
“ And shall also be liable to be il"l’rlgt?x;i'
with or without hard labor for « perio ”dinﬂ
cecding two vears, and to a flue not exced
one thousand Rupees.”

2
The Motien was carried, and
Section as amended then passed: . .
M. WITSON moved the 1"
duction of the following unew
after Section CCXLV :—

e
Sect!

- ._4|1J]l

* No suit, nction, or other proceedil® “ oy
he commenced or prosecuted again® thi®
person for anything done in prrsunnc® onth?

Act..witlwut .givin;; to su'ch person 8 {utes
provious notice in writing of the ' oohe
action and of the cause thereof, no¥ uccl-mll o
expiration of three months from the 8¢5

the cuuse of action or other provocding:

Agreed to.

Section COXLIX provide
commencement and continuance
Act. nsgc‘d'

Several amendments were Il);tofof
among which was one fixing Rl ‘m and
the commencement of the Act ir(imthﬂ"
after the 31st July 1860, and DAct t0
limiting the operation o .
five years ending 18t August | gt08

The title was passed 83 1 4 ¥
and the Council having resu”
gitting, the Bill was reported:

. the
d f"} the

yict

g

M. ITARINGTON moves i,
itselt to

TRANSPORTATION OF CON

the Council  resolve w elati?
Committee upon the Bill !c R
the Transportation of Con¥l

Agreed to,
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dademnity

vPl .
"}ittéz ]‘3‘,‘“ passed through ihe Com-

wneil| ithout amendment, and the

ving pe o
'elrﬁrte(], g resumed its sitting, was

INDEMNITY.

M
the él(;l HARINGTON moved that
ittoo el resolve itself intn a Com-
Offigen, "PON the Bill “to indemnify

Cery
rson “Of Government and  other
tiong P respect of fines and contri-

Wringy t}eV!Cd, aud nacts done by then
the (op ' Inte disturbances,” and that
the 3 Minittee be instructed to consider
the g, 1 t‘he amended forwm in which
it et Committeo had recommend-
0 be pagsed.”

Mol to.
Wag utl'pebu(jONCE snid that the Couneil
i the ¥ awure he had not conenrred
Mitteq i"“"":)‘)l‘lf_y of the Select Com-
%l vy Teporting upon this Bill, and
Ereng )f,“ Opposed to the further pro-
F stug, the Bill, ho was desirous now
It yoe o8 s objoctions to the Council,
0 hin a‘matter of mueh regret
the ’oz;.,co‘fld not adopt the Bill in
Wiey, t]I 1 which it now stood,
% Bill was read a second
haq |, w?“th‘d his objections, and he
. 16tle to add to what he then

N pige

Pogg (Ttng how, it was less his pur-
o g femp.t to persuade the Coun-
?’\‘Pluiug:;‘e With him than simply ¢,
Ihg | '€ grounds of his objections.
""l‘ve, (.(’ 88 the Council would ob-
firgy e"“tﬂ.me(l two Sectiony, The
%"“"'llti(,g (mlmve(l had this effect ; oll
{%n im il contributions that had
;}a le,}’“-‘*ed subsequent to the 10th
]i‘l'ec()nd(;"ol“{ any account whatever,
s:r rtig, “.by this Bill. In the oar-
¢ Py 0 . o ”}e Seetion o limitation
Mplygeq T Aigned to the acts con-
'““"umQ : he contributions were

ave bheen imposed with
: Otl;rdestm(:tiun of Govern-
W ” Himiggy; property, but the effect
de,r e, on was changed by the
tignmﬂcd th itely following, which in-
sarzlétfﬁr Wh:te(:;‘;ymg of any contribu-
"“p(,,::n r purpwse, with the
thyy “10.

to }

Wor
v “onany other account”’

[Jury 21, 1860.]

Gvernment, it had been |

‘ .
seomed to him, therelore, .
' ubjcctmu:tblc chart

Bill. §94

were a great deal too wide.  Again, the
gecond Section extonded to acts of uny
kind done sinee the 10th May 1857 in
connection with the late disturbances,
and in faet covered the imposi-
tions of the first Section. Here the
words wero of the largest kind : and
not only were the doers of tMe ncts
to be indemnified, but the Section went
go far as to confirm and make them
valid, that is, this Council would give
validity to acts of which it knew no-
thing.” Both Sections seemed to him
mach too large to be adopted by tho
Counecil.

Another objection which he enter-
tained to the Bill was this, that the
Sections were not sufficiently specific
as to the time when the acts to which
the Bill related might have been
done. By the terms of the Bill, the
acts proposed to be indemnified might
be done down to that very moment.
Now, while he cntirely agreed as to
declaring a pensl indomnity to the
proceedings necossitated while mutiny
and rebellion prevailed  throughoub
the country, he was not salisfied that
the same law should be brought down
to the present time. He observed that
various Acts passed in 1857-38 were
framed 50 as to moot the particular emer-
goney for which cach was required—
as for instance, the Arms Act, the Act
velative to escaped C uvicis, the Act
fir the punishment of Heinous Offences,
and m re garticnlarly Act X of 1858,
which permitted the levying of contri-
hutions for rebellion, harboring oﬂ'un.d-
ers, and alnwst every nameable hein-
ous offence. 1t appeared therefore
that the local olficers, knowing the
limitation which this Council had, on
repeated occasions, placed on their pro-
ceedings, might well be expected to
have regulated their conduct by eon-
fining themselves to the exercie of
the extraordinary powers which the
Logislature had thought adequate to
the cirennstances of tho times. 1t
was with reluctace that.he oilerqd
any opponition 0 this Bill, l)ultl his
opinion being 83 1t was, _119 could nut
rofrain from signifying hia disapproval
of it.

Lastly, it geamad to him that the

wter of the Bill was
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farther shown by ity extension to
all the Presidencies. e need mnot
remind the Couneil that the ren ons
shown for the introduction of the Bill
applied to the Nerth-Western Provinees
only. 8o far as he knew, no degive
had been expressed by the Bengal
Goverhment ‘hat the aets of its offi-
cers shoul} be indemnified. tle mi.ht,
he believed, suy the same as to the
Presidencies ot Bombay and Madras.
Naw, while a demand was made
on us to indemnify acts dona
beyond the law, acts done in times
of trouble and in times of peace,
fee'ing that a certain degree of stigma
did attach to the illegnlity to be con-
doned, it scemed to him to b tha more
necessary that we should be guarded
a8 to the terms of the Bill, and the Pro-
vinees to which it was to be applied : in
fnct, that, applying the Inw according
to the ncts done in a partienlar Pre-
sidency, we should justify their illega.
lity on the ground of the emergent cir-
cumstances of the time which called
for them,

Theso were his reasons for opposing
the further progress of the Bill.

Mer. HARINGTON said, his Ho-
norable frien 1 the Member for Bengal
did not appear to have bronght for-
ward any new arguments against this
Bill, but to have confined hims If, in
a geeab measnre, in the remarks which
had just fallen from him, to the ob-
jections which he took to the Bill
when the principle of it was debated
on the Motion for the second reading.
Ou that oceasion, he (Mr. Ilarington)
endeavored to answer those objections,
and as the Council allowed the Bill
to be read a seeond time, he consi-
dered that he was justifial in assum-
ing that they were satisfied of the
necessity of giving to the (tovernment
of the North-Western Provinces, for
whose protection the Bill was chiefly
designed, the full amount of indenmity
which the Bill provided 1le wontd
not oceupy the time of the Counecil by
repeating what he had said in support

L thes 1311 when he moved the first
ng, or again on tho Motion for

the secoud reading ; but in reference
to some of the remarks which had
fallen from tho ITonorable Member for

Mr. Sconce

890

Beneal, he wonld observe that G.X”:y
ordinary times ca'led for extraordin®

action, and that extra rdinary & ;
the part of the Executive Governll‘gp.
often required specinl and exc o
tional legislation, which was ne(‘eﬂ_f‘;: ‘
and, when the necessity was estnbllﬂven
was always al'owed, in order to Pfenge‘
tho obv.ously inconvenient 'c-ou.ct'
quences which would result it *

committed at such times were

cts 0

: ; ne
mitted to be called in qn &t 0'.‘”:(,8.
mad-+ the subject of judicis! ;vould

tigati n. In the present case, 1€ " g
m%erely reiterate I\)Nhﬂt he had for‘“(;;]a
stated, namely that no One]eﬂc“
douht the bond fide character of th

which this Bill was intender t ate"
or that they were cousidercd nbs‘g b
Iy neeessary for the restoration @ Il)l .
lie trangnillity, and the re-(‘sm_un
ment and maintenance of our rue uncl
tha' he felt quite sure that the ("‘r’ oot
would not consent to sit in Ju grte
upon any of the mensures rc.qorth—
to by the (Government of the lrﬂ of
Western P ovinees and its Ofﬁ_"z o Of
the accow plishinent of those 0 Je uired
allow those measures to be end
into by tle oidinary Courts M
conntry, with a view ¢
each case whether the ”
measure was justifiable and nec e
or otherwise, The IIonpr»nhlel ;b
her for Bengal complained i
Bill was drawn in too larce tel “,l ) the
that it applied to other placed ; which
| North-Western Provinces 107 uirpd;
alone a Bill «f this nature was rmtq. if
but he had moved no ame"d'“e;;iil Wi
it could safely be said that t!‘e 1%
not required for any parts 0FFO% 74,08
Provinces of Bengul, or for 85 Foyr
in Madras or Bombay, ! j‘,‘,tinﬂ
ITarington) should haye 10 51 peir"

to the application of the i
limited to the North-Wester™ h
vinees, e D¥

Ma. FORBES snid thab o it

o 0 "
spoken on the second r(‘ﬂd‘noi fo
ecesly, b]O

Bill, and supported the fronor®
such  a measure. 'Th? lesire t‘;
Momber for Bengal now ¢ pill te
restrict the operation 0 ,‘heq { th,s
the North-Western Provi? fh jn
| Presidency of Bengal, b"t/ con®"
' he (Mr, Porbes) eould n°
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Indemnity [Jury 21, 1860.] Hill. 898
It
lte ‘:i‘lﬂ) no doubt true that the considered that the word:, as they
i \; ellion had very little effect | now stood, wera sufliciently clear ; bug
will ¢ southern part of India, but | if the Honorable Member eutertrined
i any doubt upon the point, and consi-

(lere h‘ud besn some disturbances
bﬁl‘der)ergh Canara, a disrriet which
iy andon tha foreign territory of
co'llltry on .the Southern Mahr tta
ey ) &nd. it had beon found neces-
s Wh]’n:t in force the exceptional
Ho j,0 tich had been passed in 1857.
0 reason to believe that any

lHe(
the';a(])”‘i‘cm had been committed by
law 4, ‘(’?"5 employed to enforce the
e 3y anors, for which a Bill of
) W0u1¥ was necessary ; but still
Uity fro( not consent to shut them
Whep 1 the Dbenefit of such a law,
) gen(.r.mlght into this Couneil, to
o ™y ‘“‘ély applicable to all India.
Bapn,, ne, therefore, should not
ln.(ﬁa ;;““Y Motion which might be
Ri| 5 5"Btl‘l(:t the overation of the
oFI!kngnll_e North-Western Provinces
I

Moper CHATRMA N

table said, if the

?ldL‘md ) Member for Beneal con-
Ha"g",it w’(‘)yl words in the Bi!l too
ot g ull he better for him to
:\le the :{\}" amendment, which would
|len’ . ek of qualifying or limiting
Rethe, L’i\ to oppose the Bill alto-
tikg, (“x. he Honorable Member had
By g, eption to the words “ or on
:ng ()Ot;;i:;cc‘"lnh” in Section T ns be-
d}}e W“l‘dq( o Pratiably the nddition of
lstlu-},m‘. ”(:mnwcted with the late
%}hlq :‘(l';* :’muhl meet the 1Tonor-
thlmin“‘lr;)n)(‘l“s ohjection, 1le (the
pe inten (lul. not think it to be
ullib‘ o m:‘_‘ of the Aect to indemnify
0 et \;n: and other peraons from
fry. I Was {, ever done after the mnti-
;’m, Y pr ‘t”“'l(:.‘(l()n\y to protect them
QO::: itl, t‘l’:(ﬁ‘::dl?gs in respect of ncts
N Sote il wetion of (*ovornmen®
01{|eamdta " '\ the disturbances. It
o, ST M that the acts of public
&ht || ")“;.{ " such an emergency
onglye tl))e too closely serutinised
s at the words “ sanctioned
g Wore Y the Executiva Govern-
Cent |, .3 ample safegnard and a
, Bitation of the ind it

oy 1 208 iy g, © ¢ indemnity.
of R td to autiories  any

. Ues or peualties.  The Act
ea es in which fines
€en actually levied, 1Ile

dered that the Section, as at present
worded. might be understood to autho-
rize Officers to continue levying rach
fines or assessments not warranted by
law, he (the Chairman) had no
objection to propose the addition of the
following proviso to Section 1 :—

“ Provided that nothing in this Act shall
authorise the levy of any fine, penalty, assess-
ment, or contribution not already levied.”

Then, with regard to Section II, it
did not apply to all future acts as
suposed by the Ilonorable Member.
It merely provided as fol:ows : —

¢ All acts done since the 10th day of May
1857, in connection with the late disturbances,
by Officors of Governmoent or by persous
acting under their authority in pursuance of
an order of Govermmnent or otherwise, or
which shall have heen or shall be ratified by
the Kxecutive (iovernment, wre hereby cou-
firmed and made valid, and all such Dfificers
of Guvermment and persons as aforesaid are
hereby indemnified and discharged  from
linbility in respect of such acts.”

1t appeared to him (the Chair-
man) that, in the printing of the
Bill, the words “or oth rwise” had by
mistake been inserted after the word
« (sovernment” instend of after the
word ¢ authority.” [Mr. Harington
assent.]  The object  of
was to include per-
gervice of Go-

signified
their insertion
sons mnot in tho
vernment, who had afforded very
valuablo assistance in suppressiig
the mutiny. e thought it would be
very hard 1o expeet such persons to
bo proceod(‘d with leC()l‘ll_lllg tt') law
{or such acts of public service. There
were many gentlonen not in the ser-
vice of Government who to.ok a very
active part in the suppression of the
mutiny. Some of them acted under tl‘xe
authority of Goverm'nent. Others again
might have acted without such a‘utho-
rity, and pecording to 1'hf‘lr OWlL(]]SCl'e-
tion. Ife thought that, if the (xqvvm-
ment chose to mt'ify the acts of such
persons, they were just as n.\uch entitled
to protection a8 the Officers of (}o-
vernment, or us if they had acted



-

599 Emigration fo

vuder the anthority of Officers of Guo-
vernment. They had done their Dbest
to put down the mutiny, and we ghould
be doing a great injustice if we were
not to extend the indemnity to them.
It was for that reason that he had
suggested the introduction of the words
“or otherwise,” but unfortunately by
au error of the printer they had been
inserted in the wrong place. This
wou'd of course be set right.

‘The lonorable Member then ob-
jected to including the other Presi-
dencies in the Bill, upon the ground
that it might imply that acts had been
comniitted which werecontrary to faw.
Did he seriously mean to say that, as the
representative of the Bengal Presi-
deney, he wished to exclude the Ollicers
under his G vernment from the pro-
visions of the Bill ?

Mu. SCONCE said, his ohjections
were not to acts done during the
wutiny, but to acts done wafter the
loeal Governments knew they were
doing  wronz.  Allusion had often
been made of late to ller Mujesty’s
Proclamation.  That was published
at the close of 1858, and he could not
help thinking that the tendeney of the
preseut Bill was to justity acts that
had been done contrary to the sgpirit
of the announcement made in the

name of Her Majesty. The Bill,

however, condoned all acts, even those
doue beyond the law withn the last
three months. It wes because of this
indefinite extension of the law that
he objucted to the Bill. Looking

upon the measure as a recognition of

illegal acts, he had said that he had
no renson to believe that the Bengal
Government required any indemnity
for its Ofticers, and therefore the wide
and universal scope of the Bill seenied
to him the more objectionable,

Tune CHAIRMAN said  that,
with regard to theoxtension of the
protection to a peri-d later than the
Queen’s Proclamation, the Honorable
Member for Bengal would recolloct
that considerable distuiban.es were
going on long after the gime when that
Proclamativon had bebn published.  So
lately as 1859 the rchellion was not
ended in Shahabad, where 1t was
necessary to clear the jungle in order

The Chairman

LEGIRTLATIVE COUNCTL.

Nuatal Bill. a0

to disperse the rebels ; and acts mléih;
have been done at that time and “51‘
in many other places where the Pebeﬂ_
lion existed long after the 1)1‘0_011”"n
tion, which required indemnity ju*t
much as those which had heen €@
mitted before the proclamation.
The Honorable M.mber had u's
in support of his argument thﬂtll
period of three months mu! more |
elapsed during the publication © tl;ﬂ”
Bill. It appeared to him thab 7
was one of the strongest argumeble
arainst the objections of’ the l—louol'“;ill
Member, for, notwithslanding the for
had been published for genem\ !11”
mation during that period, not & 1 o
petition had been presented ngin® alo
1311, and he was not aware thatsd 9”)‘5,-.
action had been commenced by any ['e i
son who considered himself agg“"zhﬂb
e (the Chairman) thought o
the Biil ought to be passed a1¢
tended to the whole of Indid-
would let by-gones bo by-goves '/
parts of India alike, e did 1;o,mber
derstand that the ITonorab'e ]L and
aske d for the exclusion of Bengh:
lhe did not think that the IIO“?’ the
Member could fairly objoct B yg
including «f the Presidenc es O.m-c w0

dras and Banbay, it the Act ": Prc
extend to the North-Wester!
vinees. ghe

The amendments proposed by“,c,-'e
Chairmnan in Sections [ an Conn?t
then severally carried ; and Lhet ' il
having resumed its sittings
was reported.

EMIGRATION TO NATAM ’

. ghab]

Sik BARTLE FRERE sid B of
the Orders of the Day for t_‘f ; patio”
July, the Bill « reluting to Bt
to the British Colony of Nt whul‘;
got down f.r Committee Oro pord?!
Council, but could not b< pl-;w no";
with on that day owing to the * . The
at which the Couneil ndj.‘)ll""‘;“h e
Bill was perfectly identical W7l
other Bills for the same p""l’“ldcl.g
ing to other Coloni- s. llo ¥ .
moreover that a person had PTE
from Natal for the purpo3®
ont the object of the Bill 3

% tLetion
Council had no objecto®
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Lucome
Barg
Withl?tfmre) would wish to proceed
¢ O-day, Ile thereforo begued

. Pro .
Ing OE((I):]?;‘ Suspension g' the Stand-
T,
Which ‘:VILSON seeonded the motion,
81y Ba + but and carvied.
that ([)U“‘I.‘E FRERE then moved
Umpgiees UNCl resolve itself ints a
yuibtes on the Bj).
‘|l‘,:~'l‘eed to,
10 13
witho?xtm” passed through Committee
hay g Amendment ; and the Couneil
porigq. fesumed its  sitting, was

INCOME TAX.

Me wrre

Son of t‘?’IL‘ON moved for a suspen-

him 4o n,le Standing Orders, to enable

By .(‘_’V‘e the third reading of the

'}‘l'igi g "';‘“l)m-ing Duties on Profits

'Ol 3. g .

‘Iﬁs’ ang glﬁi;;”)’el ty, Professions,
I“()‘Eil\ RTLRE _FRERE seconded

fed 01y which  wag put and

1\']B... s o
]’“Ovin }”LS'ON then said that, in
e “houhle thied reading of this Bill,
?“d the g ave been happy, if time
0 Starg tuto of his health prritted,
Mgy oy 9 the Council the various
iy Wwhich tle Government had

Dte|
N ”tl;’)[' reduce tlhe expenditure of
F“!Vvu of |'h.Y- When ho explained the
m‘”bruapy ]ue Government on the 18th
e g0 6 1o pledged the Govern-
. ;

8y ARy .

ilr; effopt Whi'e fiposing new taxes,

ol ove ¢ N‘.‘V"“ltl be used, not only to
tr ¢ chargetor an ceflicicney of

ex bl
Deng; ureuli“nc“t*‘, but also to reduce
N ever
W g, Menyy g ery
ang - Ordop

to 8. Upop

N had already been adopt-
t]“:O“.(]furry cut those objects,
”&tiu)-' that, theg 10le, he misht venture
Hhosmctu.-,] S0 Meusures wero working
heould g Y. When the Licensing Bill
]en,would b come before the Council,
met thg better ablo to state at
Iii]zlmm'““- results of gomo of those
QOnl‘tO Pasg W!lttl; he conld hot allow this
vy than) thout returning his most
eeiuublﬂ e 3 to the Council for the
of ‘;u &mns‘l-j‘ituncp which he bad re-
"nt » w,lem I the prepmration of
fop bl o liﬂ largely indebied to tl o
p‘wlhe gl‘enr learned Vie- President
o o N Pans he had taken in
013 Mewsure, and go algo

“orable Member of this

pussible way. Se- |

[Juny 21, 1860.]
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-
Council. 1t wns a source of great

| satisfaction both to himself and the (Go-

vernment to  bzerve that a Bill contain-
in s s0o many Sections as this did, and in
which several amendmsents had been
made, should have rassed the Couneil
not only unchanged in its main pro-
visions, but without a single division
from first to lust having taken place,
As lie had said before, he would, on
a future occasion, enter at greater
length into the mensures adopted hy
the Government for rendering more
effective and more economical the
administration of India., He begged
to move now that the Bill be read a
third time aud passed.

Tur  VICE-PRESIDENT said,
he could mnot allow this Bill to be read
a third time and pas-ed withont re-
cording his opinion upon it. ‘I'he Bill,
he must say, had his entire concur-
rence. The Right Honorable gentle-

‘man had fully satisfiel the Council

as to the inability of Government to
carry on the administration of the
country without additional taxation,
and it appeared to him (the Vice-
Prosident) that, of a'l the taxes that
could be devised, the present would be
found to be the most just and least
objectionable, as every man would be
call: d upon to contribute to the Sta'e
according to his means, and no more.
With regard to the poorer clansos, he
thought this tax must ncecssarily bene-
fit them, as the condition of the coun-
try would improve according as its
finances wero put on a wholesome and
sound footing. Ile had one remark
to make however with regard to that
part ofethe Bill which affected Innd-
Lolders under the permanent settle-
ment, Ho so entirely concurred in
all that had fallen from the Right
Honorable Member regarding  the
Justness of taxing proprietors of: prr-
manently eettled estates, that it was
searcely necessary for him to say any
thing on the subject. But having
written o Minute some years ago, and it
having  been intin‘mt(‘(.l tn. l.mn ona
former oceasion that hig opinion now
was differout from that expressed in
the Minutc in gnestion, he would tqke
this opportunity of suymg that, having
referred to the Minute and bestowed
upon it careful consideration, he had .
como to the conclugion that his opiniony .
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on both occasions were entirely consist-
ent with each other. As hesud before,
every Minute h.d reference to the par-
ticular subject under discussion at the
tie it was written. That Minute was
written on the subject of taxing zemin-
dars f r the purpose of maintaining
chowkeydars. The latter was an excep-
tional measure, while the Income Tax
was a general tax affecting the whole
country. Tho question then was as to
taxing the zemindars alone, and he
certain'y thought that. in ro doing, the
Government would be violating the
promise they had made at the time of
the permanent settlemert, The fol-
lowing was what he said : —

* 1t is clear that, according to the engago-
ment entered into at the time of the per-
manent scttlement, the jumma then fixed
cannot be altered. It wus declwred by
the Governor-General in Council, that the
gemindars and other proprietors of land and
their heirs would be allowed te hold their,
estates at such assessment for ever (See Re-
gulation I of 1793, Section 1V), and that the
orders fixing the amount were to bo conni~
dered irrevocable and not liable to alteration
by any persons whom the Court of Directors
might appoint to the admiuistration of the
affuive of the Company (Sectlon VII). At
the oconclusion of the permanent settlement,
the Governor-General in Council expressed
his confidence that thoe proprietors of land,
ronsible of the benefits conferred upon them
by the public assessment being fixed for ever,
would exert themselves in the oultivation of
their lands, under the certainty that they
would enjoy exelusively the fruits of their own
good management and industry, and that no
demand would ever be made upon them for
an nugmentation of the assessment in conse-
guenee of the improvement of their ustates
(Regulation I of 1743 Scction VI1I), 'I'ho sume
principle which prevents an augmentation of
the assessment, equally precludes the taxation
of the owners in respect of the' rent or
produce of their vstates,”

-the ease carefully, he thought th

That was with reference to a Bill
to tax them and them nlone, and not
with reference to a Bill for taxing the
whole community. tle could not add
anything to the clear and lucid state-
ment of the Right Ilonorable Genile-
man. 1le (the Viee-President) would
only say that he retained the same
. opinivn now which he expressed on
that ocension, numely, that the Go-
vernment Lad bound themselves not
to raise the jummas of the proprictors
of permanantly settled estates as

separate and independent body ; but
he must add that, hating looked into .

— -re - ] .
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wh

lindholders under the pemnml?“

settlement wpre justly liable to the

Income Tax. iy
He must conegratulate the K"
Honorable gentleman on the sucee?
which  had  attended his labor? :1
getting through this Bill. Al"houhl.
he had lost a few months in ﬂb’L’u”ye
plishing the work, ye! grest udvnnmz
would result from the great “tllt’
which had been bestowed on ble
measure by the Right 1lono®
Gentleman and by the H‘",‘O,r“e,,
Members who represented the ditfer of
Presidencies, and whose know le'igi,'e.
the circumstances of the several
sidencies qualitied them t» “dﬂdf"r
to the best system to be udol"e'lbla
working the Act. ILvery 110110”1)“
Member with himself had don® pid
best, and had endeavored 1o S”"i'us;
most hearty co-oporation. He Iwol"’
say that the thanks of every one * .
due to the Government for their phis
severance in carrying through g
measure, notwithstanding the gret qthe
ficulties they lztely had to cont«‘lld{ound
[te thought that, when p()ul’le e
this measure 10 be fair and jusb ’A( .
pediment would be otlered to.LllG 10 il
ing out of the provisions of the T
But of this he was sure that, il a7, uo
struction were thrown in the way © o i

£

. N . i
vernment, this Council would ‘(" cetll’,.

‘o . . 0
giving their nasistunce to the M ot

ment, in order to put the ﬁ““msolﬂ"
the country on a proper and wh?
{footing. d
The Motion was then cW
the Bill read a third time.

EMIGRATION TO NATAL: 4

A 'l th
Sir BARTLE FRERE mo¥el o
the Bill “ relating to El’_”?-"\,m al” be
to the British Colony of * B

P al
rn'd;

read a third time and pnssed i the .

The Motion was carrieds
Bill read a third time. cORS
DEBTORS AND CRliD¥ff) ;D {he
Tue VICE-PRESIDEN Is)(mo"’d
absenes of Sir Mordnunt ) ! .
that the Bill “ for facilitsti V& .edi“’""
ments between Debtors and o ",mi 1%
bo referred to a Select -('? )
consisting of Mnr. ““n”t}en
Mordnunt Wells, aud the Mo
Agreed to.

4
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EMIGRANT VESSLLS.

Siw BARTLE FRERE moved that
tho Bill *relating tu@vessels carrving
Native Passengers to the British Colo-
lies” bo preferred to a Scleet Commit-
teo, consisting of Mr, Sconce, Mr.
Forbes, and the Mover,

Agreed to.

w INCOME TAX.

Mg, WILSON was instructed (on
Lis own Motion) to tako the Bill “for
Nuposing Duties on Profits arising from

toporty, Professions, Trades, and
”_“l%ﬂ" to ths Governor-General for
"8 agsent,

EMIGRATION TO NATAL.

Sin BARTLE FRERE was instruet-
ﬁ‘ (on his own Motion) to tako the
Bll'l' “relating to Emigration to tho

ntish Colony of Natal” to the Go-
Yernor-General fur his assent.

SALLE LAW.

Ma. IARINGTON moved that a
"mmunication received by him from
18 Government of tho North-West-
¥ Provincoa relating to Act Iof 1815
*d the Revenue Salo Law passod last
Year, b Jaid upon tho table.

Agreod to.

PAPER CURRENCY.

woln. WILSON gave notico that he
mgmd’ on Saturday, the 28th [nstant,
“ l_Vo the. socond reading of the Bill
OF the introduction of a system of

“Per Currency,”
1© Council” adjourned at 4 o’clock

) N "
c"ru'-" Motion of the Commander-in-
lef,

Saturday, July 28, 1860,
" Pgrseyt ¢
. ® Hon'blg 1hq Chiof Justice, Vice-President.
Whie 8ir y, 3, X, 1 A. Soonce, Esq.,

Fry,
Y
) and

Hon
H ¥, “"!‘lngtnu, Bay). Sir M, L.
15q,,

Orbos, Hon'ble
AX AND EMIGRATION TO
L.

] Wolls,
NATA

INU()ME T
VICE-PRESIDENT  resd
» mforming the Lerislative

’l‘“ "
"““"ges

N

[Juuy 31, 1860.]
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i Couneil that the Governor Geueneral had

Duties on Profita nrising from Property,
Protessions, Trades, and Oflices.”” and
the BHl * relating to Iomigration to
the British Colony of Natal.”

Tue VICE-PRESIDENT rogretted
to state that Mr. Wilson wus prevented

{whicl stood in the Orders of thg Day)
for tho socond reading of the Bill ¢ to
provide for a Government Paper Cur-

not being the quorum required by law
for 8 Meeting of the Council for the
purpose of making laws, the Meeting
conld not procecd with the other
Orders of the Day, and must, therelore,
bo adjourned until Saturday uext, un-
less otherwise ex- ros:ly appointod.
It heing con-idered desirable, however,
that the consideration of the Bill © tuv
conso'idate and amend the law relating
to Stamp Duties” should be resumed
on Monday or Tuesday evening next,
he (the Viee-President) would sugpest
that next Tuesday evening, at bhalf past
8 o’clock, would be the more convenient
timo for Sir Mordaunt Wells and him-
self to attend,

The Council accordingly adjourned at
half past 11 olelock to next Tuesday
evening, at half past 5 o’clock, on the
Motion of Siv Bartlo Frero.

Tuesday Evening, July 31, 1860.

PRESENT @

Tho 1{on'ble the Chief Justice, Vice-I™ esident,
in the Chair,
How'ble 8ir 1., B, L, | H. Forbes, Eaq,,
A. Sconce, E 4.,
and
Hon'ble Sir M. L.
Wells,

Frero,
R, Hon'ble 3. Wilson,
1L, B, Havington, Esqy.,

RECOVERY OF RENTS.

Tne CLERK presented te the
Couneil a Petition from Baneemadhub
Mittor, Native [Inhabitant of Goa-
tullee, in Zillah Nuddea, in the Pro-
vinee of Bengal, relative to a modili-
cation of Sections XX111 apd XXX
of Act X of 1859 (to amend the law

assented to the Bill “ for imposing

by indisposition from attending the i
Mee'ing of the Couneil to-day, and lad
requested him to postpone the motion -

rency’”’ until next Saturday. There -






